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[MR. DEPUTY-SPEAKER in the Chair]

(i1) DEMAND FOR PROVIDING MARKET
ABROAD FOR CASHEWNUTS FOR BENE-
FIT OF FARMERS OF KERALA.

PROF. P. J. KURIEN (Mavelikara):
Sir, the cashew industry in Kerala is
facing a serious crisis due to the accu-
mulation of stock and the resultant crash
in prices. Thousands of workers and their
families are facing jstarvation as cashew
factories are being closed down.

The sudden crisis has come about as
a result of the virtual withdrawal of the
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Soviet Union from the market. Last year,
the Soviet Umion purchased about 21,183
tonnes of cashew out of a total of 29,449
tonnes exported. The industry was hoping
to get repeat order from Soviet Union
this year also. But this has not happened.

The other importing countries such as
US.A., and other countries in Europe
have substantially dropped their import,
over a period of time. Moreover, vigorous
competition from other countries has vir-
tually purchased us out of the imterna-
tional market.

The above situation has caused a steep
fall in the price of processed as well as
raw cashew. In the international market,
the price of processed cashew has come
down to 180 cents from 260 cents per
pound. In Kerala, the floor price for
raw cashew had to be fixed at Rs, 4 a
kilogram which was Rs. 8 last year. The
cashew growers are very much distressed
over this development.

Therefore, in order to save the workers
and their families from starvation and to
save this foreign-exchamge-earnings in-
dustry from total ruin amd to save the
interest of the growers, I urge upon the
Prime Minister to prevail upon the So-
viet Union to come forward and resume
purchase of cashew without any further
delay.

(iii) ATTACK ON JOURNALISTS
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«(iv) DIFFICULTIES FACED BY SUGARCANE

GROWERS
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(v) NEED FOR EFFECTIVE MEASURES FOR
LAND SUBSISDENCE IN JHARIA COAL-
FIELDS -

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Sif, under rule 377, 1
raise the following matter of public im-
portance.

Due to unscientific mining im Asansol
Sub-Division of West Bengal and Dhan-
bad, Jharia of Bihar, large parts of the
above-mentioned  places are subsiding.
Previous private coal mine owners and
the Central Government, after nationali-
sation of coal mines, violated the mine
safety rules. After mining from several
hundreds of underground mines, they did
not fill up mines by sands according to
safety rules. As a result of violation of
safety rules, large area of Asamsol ub-
Division, including thickly populated Ra
niganj, Barakar and Jharia ‘towns are
cracking and large parts of cultivable
land of rural area are dangerously sub-
siding. For this ground-water level is go-
ing down; ponds and wells are drying



